
 Asadha  28,  1913  (Saka)

 MR.  SPEAKER  :  The  question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  amend  the  Special  Protec-
 tion  Group  Act,  1988”.

 The  motion  was  adopted.

 SHRI  PAWAN  KUMAR  BAN-
 SAL  :  1  introduce  the  Bill.

 15.58%  hrs.

 Delimitation  (Amendment)  Biil*

 (  Amendment  of  Section  9)

 [English]

 SHRI  PAWAN  KUMAR  BANSAL

 (Chandigarh)  :  1  beg  to  move  for  leave
 to  introduce  a  Bill  to  amend  the  Deli-
 mitation  Act,  1972.

 MR.  SPEAKER  :  The  question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  amend  the  Delimitation

 Act,  1972”.

 The  motion  was  adopted.

 SHRI  PAWAN  KUMAR  BAN-
 SAL :  I  introduce  the  Bill.

 15.59  hrs.

 High  Court  at  Allahabad  (Establish-
 ment  of  a  Permanent  Bench  at

 Bareilly)  छान,

 [English]

 SHRI  SANTOSH  KUMAR  GANG-
 WAR  (Bareilly)  :  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide  for
 the  establishment  of  a  Permanent
 Bench  of  the  High  Court  at  Allahabad
 at  Bareilly.
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 MR.  SPEAKER :  The  question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  establish-
 ment  of  a  Permanent  Bench  of  the
 High  Court  at  Allahabad  at  Bareil-
 ly”.

 The  motion  was  adopted.

 SHRI  SANTOSH  KUMAR  GANG-
 WAR :  ।  introduce  the  Bill,

 15.593  hrs.

 Constitution  (Amendment)  Bill*

 (Amendment  of  the  Preamble,  Etc.)

 [English]

 SHRI  RAM  NAIK  (Bombay-
 North)  :  I  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Constitution  of  India.

 MR.  SPEAKER  :  The  question  is  :
 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Consti-

 tution  of  India”.

 The  motion  was  adopted.

 SHRI  RAM  NAIK :  ।  introduce  the
 Bill,

 16.00  hrs.

 Infant  Foods  and  Feeding  Bottles

 (Regulation  of  Produdtion,  Supply
 and  Distribution)  Bill*

 [English]

 SHRI  RAM  NAIK  (Bombay
 North)  :  I  beg  to  move  for  leave  to
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 introduce  a  Bill  to  provide  for  the
 regulation  of  production,  supply  and
 distribution  of  mfant  foods  and  feeding
 bottles  with  a  view  to  the  protection
 and  promotion  of  breast-feeding  and
 for  matters  connected  therewith  or
 incidental  thereto

 MR  SPEAKER  The  question  15

 “That  leave  be  granted  to  mtroduc:
 a  Bill  to  provide  for  the  regulation
 of  production,  supply  and  distribu-
 tion  of  mfant  foods  and  feeding
 bottle  with  a  view  to  the  protection
 and  promotion  of  breast-feeding  and
 for  matters  connected  therewith  or
 incidental  theretoਂ

 The  motion  was  adopted

 SHRI  RAM  NAIK  ।  introduce  the
 Bul,

 16.04  hrs.

 Public  Premises  (Eviction  of  Un:utho-
 rised*  Occupants  Amendment
 (Amendment  of  Section  2)

 [English]

 SHRI  RAM  NAIK  (Bombey-
 North  ).  I  beg  to  move  for  leave  to
 introduce  a  Bull  further  to  amend  the
 Public  Premises  (Eviction  of  Unautho-
 rised  Occupants)  Act,  1971

 MR.  SPEAKER  re  question  1s
 “That  leave  be  granted  to  mtroduce
 a  Bill  further  to  amend  the  Public
 Premises  (Eviction  of  Unauthorsed
 Occupants)  Act,  1971”

 The  motion  was  adopted

 July  19,  1991

 SHRI  RAM  NAIK  ।  introduce the
 Bill

 16.01  hrs.

 Constitution  (Amendment)  Bull

 (Amendment  of  Article  81  Ftc  ।

 1  ngltsh]

 SHRI  RAM  NAIK  (Bombay-
 North)  ।  beg  to  move  for  Icave  to
 introduce  a  Bill  further  to  amend  the
 Constitution  of  |111० 10

 MR  SPEAKER  [he  question  1५
 ‘That  leave  he  granted  to  mt:  (0९
 a  Bill  further  to  amend  the  Const:
 tution  of  Indiaਂ

 The  motion  was  adopted

 SHRI  RAM  NAIb
 Bill

 Pirtroduce  the

 16.13  hrs.

 Constitution  (Amendmeng)  Bill

 (Omission  of  Article  370.

 [ह  nghsh]

 SHRI  KASHIRAM  RAN  १६
 (Surat)  ।  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Constitution  of  Indi

 MR  SPCAKER  The  question  1५

 That  leave  be  granted  to  mtrocuce
 a  Bill  further  to  amend  the  Corstt-
 tution  of  Indiaਂ

 The  motion  was  adonted

 SHR!  KASHIRAM  RA?  १  |
 mtroduce  the  Bull
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